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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

OA Ne. 2344/89 ._ .o bate of decisian: 11.12,92
Sh. Pavkash Chand oo App;icant |

| | Versus

Unien of India | ‘ .o Respendents

Fer the applicant. .o She. Umssh Mishra, Counsel,
Fer the respsndents o Sh, VeSeReKrishna, Prexy

Csunsel far Sh., M,L.Verma, csunsel,

I

Hen'ble Sh. P.K. Kartha, Vice Chairman (3J)

Hen'bls Sh, B.N. Dheoundiyal, Member (&)

Te Whether Repsrtexrs 8f lecal papers may be glleuse

te see the Judgement ?/j;ﬂ |

t .

2. Te be referred ts the Repsrters sr not ? Y.

JUBGENENT

(Of the Bench deljvered by Hen'ble Sh. B.N.
Dheundiyal, Member (&)

In this OA filed under Sectien 19 ef the central
Administrative Tribunals Act, 1985, Shri Pay kash Chand,
ex-Pump Operater ef CQP@U.D.rhéprayed that the respgsendents
be directed te reinstats him in service with full back

Wwages and other censequential benafits.bw
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the a;plicant,'h§.AN
2. Accarding. t&. /has werked as Pump Opereter in the
Mints Reéd Camplex af'the C.P.U.D. with effect frem
9.7.1981 ts 25.6.1983; when his services uere ierminated
witheut any justificatien and arbitrarily. Recruitment eof
fresh pumg eperatsrs has been made thereafter and seme af
his juniars haus'baan rztained ;n service an? reguiarisesd.
The applicant kaét en sending his representatiens ts the
autherities and vide letter dated 5.8.88 (Annexure-C), it
was intimated that tEe comaetant autharityfzéhe Executive
Engineer, Elect. Digisi@n No. X;I, had decided that his
SErvices wers Ne lengqr necessar? and gccerdingly, he
was net sngaged after 25.6.83, dAejecting his anpeal

for reinstatement, it was stated that it weuld not be

zassible te engage him again.

3. The resgendents have raised a preliminary

sbijsctien regarding limitatien. en. the grsund that the

Ay has
a@plicaﬁonhué been filed six years after dis-engagement en

25.3.83. The applicent has alse filed M.P. {1537/91) far
that
cendsnatisn of delay. The applicant has stated /if the

date of rejectien ef his regresentatien is taken as 5.8.98,

thers has been z delay of enly 3 menths in filing the U.&,
. b/
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In the interest ef justice, this preliminary sbjectien is
sver-ruled and MP 1537/91 far c&ndchatimn of delay is hereby

allayed.

4, The resgaondents have stated that wvhilae émalmyed

at Minte Read Cemplex as fsstty Pump Opérater, he was

feund ts be in the haﬁit of slipping away Ffem‘his qérk

place te act @s a milk vendaer. He did net mend his ways
inspite @f ssveéral warnings and insg ite of his transfer ts
B.B. Tank Sectign duringiScmtamher, 18982, CSimilar cemplaints
were received fram CQG.H.s. and the Public Wireless Statienm
at Ridge whsre he was subsequently deputed. The then
Executivé‘Enginear Uantlts check the cesmplaint frem the

' - A b
Pol;ca uirelsss'StatiGn 8n 25.6.83 andlfsund that ﬁa had -absented
himself frem duty; The terminatien ef his services was dane

by uway af punishment and na retrenchment ceommensatien was

payable in such cases sf Muster dsll Usrkers.

5, We have gene thrsugh the facts &f the case and
heard the learneed csunsel fer bath the parties. Schemes -‘
fer regularisstien of casual werkers have been drawn up by ]

the varisus departments ef the Gevernment under the
and the Central Administrative Tribunal

# 1, inder Pal Yadav Vs. U, c I., 1985 {(2)-SLR 248.
2. Surinder Singh Vs. U,0.I., A.I.R., 1286 S.C. 5B4.

* 1
girectiens ef Suprems Ceurt/in a number of cases ane& the ﬁﬂ} {
3. Raj Kamal & Ors. VUs. U.C.I. , 1950 i2) SL3 CAT 165.
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Department of Personnel and Iraining's'instructiéhs

dated 7.6.88, The learnsd ceunsel Faf pmth parties

agreed that the intefast of justice u@uldlbe served

in this‘ﬁasa, if the name éflthe ap@liCant‘iS"entared
in the Live Casual Labour Register and he is givan

a chance again, uhenever a.Vapancy fqr casuél labeurer

eccurs. -He shall be censidered for regularisatisn in

)

‘due csurse in his turn. We srder sg accardingly,

The parties will bsar their sun costs.

b dodoat e s(vf
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